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Madam,

No.Hc.vU-l42 lZOOtl trtol lA
Smti. layashree Bora,
It. Registrar (Vigitance),
Gauhati High Court,
Guwahati.

Smti Mridu Chanda Bordoloi,
District & Sessions Judge,
Sivasagar.

Dated Guwahati, tn. ZA i}r"ru er,2024.
Restricted Holiday and Casual leave.

Your letter No. DJSV/STDR/7089, dtd. 25.71.2024.

Yours faithfully,

s4l -
Memo No.Hc,VII-t42l2007t t t30( lA. d

JT.REGI RA NIGII-ANCE)

2 ]-a- lu.-74
Copy to:

J).,The Project Manager, Gauhati High Court.

With reference to the above, I am directed to inform you that you have beengranted restricted holiday on 10.12.2024 as well as casuat leave on 1,,12.2024,12'12'2024 and 13.12.2024, along with station leave permission from the eveningof 09'12'2024 tirt the mornin g of r4'72.202c. rne inrer Judiciar Magistrate, sivasagar,and in his absence' the next sentor most Judiciar officer avairabre at the station wirr remain incharge of your Court and Office during your absence.

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM NruD NAUiECNEL PRADESH)


